In THE CENTFAL ADMINISTRATIVE TRIEUNAL:JATIFUR

DA No.185/19095 Date o

M.P.Pachori :Applicant
Versus

vough General

Jnion of India th
rn ilway, .

M4n4g 2r ,Weste
Churchgate, Bomb

D ilway Manager(E)
tern Pailway, Jaipur Diviazion,
ip

: Respondents

Mir.Veenit Paveel SUoXy counsel for

<1 2
Mr. Shiv Tumar, counzel £ov the applicant

I""‘ -

Mr.Asgar Uhan, proxzy-counsgzl for
Mr.M.Fafig, counsel fovr respondsants 1 & 2

Mr. Manizh Bhandavi, counszl for veespondent Mo.2

CORAM: . ,

HON'ELE SHPI FATAN FFACASE, MEMBEFR(JUDICIAL)

ORDER

PER HO'ELE SHRI FATALl PRATTASH:ME LET(JUDT«IAL)

The applicant Shri M.P.Pachovi haz £11=3 this
application undsr Seciion 19 of the Administval
ribunals Act,1935, to diresci ths respondents to pay

him arrcars w.e ,£.22.12.1%981 to 21.7.1926 on account

applicanc énmg further vzvise/vefix of his pansion
3

after  giving him onz advance/special increment

w.ee.£.1.6.1974, The applicant has alac claimed the

intzrest on delayed payment on arvears of pay and

pensicn  after six  monthe of the Judgment Jdatzd

5.1.1993 in T.A.l10.52/92, Wescern Failway Tzachsrs

-
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ociaction Va, Union of India and c



original ap:lication' ave  Lthat the applicant was
appointed on the post of Teacher Gr.II at PBandilkui
Failway Secondary School in July,1952, H: nliimately
retired from the post of Principal, Pailway Highsar
Secondary Schoﬁi, Abu Foad on 21.7.1926. It is‘ the
case of ithe applicant that Western Pailway Teachera
Azszciation has £iled a T.AUT0.53/92 before this
Tribunzal fov advances increment in *the light of letter

dated 26.11,1976. Thiz waz allowed vide judgment o

t

the Trikbunal dsczd 25.1.19%3(Annexuvs A-1). Howzver,
the. judgment was not implemented and the applicantX
filed a contempi pecition 10.12/94 titlsed Western
Failway Teachevrs Association Ve, Shri S.E.Mathuy.
buring the pendency of ithe contempt psoiticon, thé
;ailway ﬁmarr izaned a lettzr dabsd 16.2.1994 to

grant a cpecial increment w.e.f. 1.6.1974. In this
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letter th2 nams of the applicani appsars at
lig.l5(2nnexure A-2). The concempt  pa2btition  was

Aizposed of vide ovdesr dated 22.11.1994 (Annezure A-

Z) ¢on the gubmiszionzg mads by the lzarned counszl for

the respondents that the order has keen compliad with

'

hz pevsonz have vecszived the paymsnt bat

gomz perEona have not approachsd 3o far and that. to

v
hS

he rems 1n1ng ones ths intimaticon ar: being given.
Accor thj1] a 11%"ty wa2 given to any-ons
remzdy if he has not kesn provided the: benzfits.The
applicant, mads =z numbsr of ripresencations ko the
respondenta and oné of hiz reprezentation dated

4,3.1935 was veplizd to by the: reazpondzntzs vide
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letiter datedl2.d.1995(Annpzxure A-5). The applicant
has, thsrefors, claimed Lhat 2ince hé has not been
given ArvEar ot payment | w.e.f. IO R N | to
21.7.1926, nor j£ fiwation has.been done, nor pens3icon
haz bseen revised( e may b2 accordsd the same

rzliefs. Hence, he haz beszn constrained te file this

original application.

3. Thmt 1ﬁu— vespondents [ oppossd this
application by filing a writien reﬁly to which the
applicant haz not filsd any rejeinder. It haz hesn
averrsd Ly the vezpondents that in pursuance rf’“he
»f the Tribunal dated 25.1.1953 the payment for

o
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advance incremsnt w.e.f. 1.6.74
21.12.1981 haz Pk=2zn made bo the applicéit by ordzar
Azted 16.2.1 “WJ(Ann".A 2) ' as “he» aprlicant was
working in Class-IIT service. Parihesr alae from
22.12,1981 o 21.7.1926, the applicant was promoted
in Claze-II(Group 'B') =service, the pevicd w.e.f.

2
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.12.1921  to 31.7.1926  has  besn  vetted by the
Accounts Branch and thait the arrear of paymsnt for
that‘period iz heing paid co €
datesd 10.1. 19-6.:It has alzo been averred Ehat the
penaion of the applicant has zaleo bzen vavized as
Ps.1671/- plus D.A, w.=.L. 1.8.193: and thes amount of
commutatcion v~:.d 22/- “and Fa. 23Z00/- az. DCRG are

being paid shoritly. In view of these zubmizsions, it

has bezn  wrgsd  that the applicant having bkesen

infructiuous.
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filed by the reap

~

4. I have given anxious thought to the

plzadings of the partiez and have alac conaideredtihe

paymenit .ofavvears and  fixation and
revision of pensicn of the applicant a3 ecarly a2 by
filing their written reply on 10;6.1996. A copy of
chis vreply waz alac v pLule [ thé_learned counael
=l the applicanc, but the  applicant  has . not
éontrove:ted Ehe verasion given by the respondents in
thzir reply by filing any vejoindsr. In view of this,
gince the written veply £iled on  hehalf of the
rsspunl nte  has  bzen submitted by the  Senicor

Divizicnal Pevsonnsl Officer, Western Railway, Ajmer,

the period betwsen 22.12.1921 £o 21.7.1956 by the
ovder VWdated 10,1.1996( a copy of which has not bsen

wondentas with this veply). Further

f)

the applicant's penzion has zalao been vevized and he

haz keen paid the amount of commtsd pension  and

ct
::1‘

L.C.P.G. as a2tak=1 above. In view of thia,

\‘I‘

application filed Iy thz applic: haz becoms
infructucnz and the 2ame iz dispozsd of accordingly.
In cas=z the appliéant's“ill fezls aggrisved by any

order of the respmnﬂ:ntk, he will Le at libesrty to

approach the competent authovity ¥ b%§ forum.  The

request for intsrest made on behalf of Ehe

]

rplicant
L3

(RATAN FRAFASH)

I__[I
17}
t
)
¥ 1
[u

-
0]
oy
fate
]
i
(1]
et
ot

awsd. Wish Ho order
: 2

MEMEER(JUWTFTAT)



